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* APPENDIXAV(See nule 8{1)} Voted s s %~ | hares
s P ORDINARY BUSINESS 212 212 | 17292042 100 %0 | 000
Whereas, Ordinary Resolution No.1(a) &(b)
The und i e Authorized Officer of ART HOUSING FINANGE (INDUA) LIMITED [CIN To consider and adopt the
NO. U85 55432] under ihe Securiizstion and Re of Financial Assels Standalone &  Consolidated
and Enforcement of Security intaresl Act 2002 and i exercise of 5 conferred undsr seclion |- Audited Financial Res s for
13{1EjmﬂwhhRl.ﬁehftheSewﬂwImMﬁmmenllth ‘demand nofica(s) nanc uits
on fhe date mentioned against sath acciotink cafing upan the mspecive bomowsrs 1o repay the the Financial Year ended March
mount as mentionad against aach accountwithin 67 Says Mmudamﬂﬂwd 31,2022 togsther with the reports
g::ﬁmn;%mm 10 rapay the aifiewnt noice is heraby given o the Borower(s) and e |of Directors and Auditors Iheraon
i e 5t o s e e e ol s o s || Orainary Rescluion No2* 203 | 203 | 1554917 100 %0 | 000
¥ inex POWETS. ipred on himfhar 3 the ; i i
B O 1 O o an gl mericnes agoit ach SO ;‘:m"p"f::r a?pﬂ“mn"l&.&gfa%ﬁ
Wmmiz]hgﬁcwmmmﬂbh | are haraby caulioned pot 1o deat with the 3 ; M 2 i '
ﬁxﬂmﬂ “any daalings wilh the properiss wil b subiect 0 the charge oFAR Fnarce oint Managing Director, wha [0
&M 1mmmmmwmmumrmmmmm ez FHE0tion s terms of Clause 60( e) of Articles of
mwwmmdmmm[&]d_&ﬁm 13 of frz At in respect of fimeaisiatis, 1w rsdsm Association , ratires by rotation and
fne SaaigndAvact : being eligible, offers herself for re-
e | e, || (e _
e Do T P - Ordinary Resolution No3 72| 212 | 1r2ezs2 100 % | 000
1 LNSNPosste- | 30.06.:2021 | 20.00.2022 | PROPERTY BENG KWy '2’ m‘wﬁd"a@w C'n;':ﬂ";
190004862 For ND!WP&HTGNNC Fim ! NODOU‘ ;1""299”“] i
Rs. 16,40,654/ 1781, KHASRAND. 17851 | Regd :
w:s = ;-r’mum;g Statutory Auditors of the company
SURESH DEVI ESTATE OF GOHANA SHIV for second lerm of consecuiive
COLONY GOFANA, SONPAT 5(five) Years and to fix their
HARYANA, remuneration;(Qrdinary Resolution)
2| LNSNPOBiS- | 02.12.2021 | 30.00.2022 | PR MEASURING 85 : 203 203 1554917 100 90 0.00
190006475 For . $Q. YDS COMPRISED KILLA Special Resolution No4*
SATISH Rs. 10.93,458/- NO-ATTBABA, WARD 1O 4 ppointment of Sh. Rajiv Gupta
& SHiV COLONY, ANAJ MAND), (DIN:00022964),  Chaiman &
SEEMA m‘"’“ SONEPAT, Managing Director & CEO, and
btz . J naymanlofrarrmerﬂﬂon
DATE :01.10.2022 2 OFFICER Special Resolution No.5* 203 203 1554917 100 20 0.00
PLACE: GOHANA SONIPAT ART HOUSING FINANCE (NDI&) LIMITED Re-appointment of Smt Arti
Gupta (DIN:00023237), Joint
Managing Director and payment
FORM A s |
(Ui Wﬂfm‘.ﬂﬂggﬂﬁf ' Special Resolution No.6* 203 203 1554917 100 90 0.00
(iohvericy Resslulion Procsss kot Corparsie Parsant) = Re-appointment of Sh. Arun Mitter
FOR THE ATTENTION OF THE CRE (DlN:DOClzZBM}ExacuﬂvaDIrachor
SMARTERING INFRATECH PRIVATE LIMIT and paymantofrumunera]}oﬂ 0
1 Special Resolution No.7 212 212 17292942 100 90 0.00
Re-appointment of Sh. Karun
Pratap Hoon (DIN:05202568), Non
Executive Independent Director
Ordinary Resolution No.8* 203 203 1554917 100 20 0.00
S - . To approve Related Party
s |WW‘W = Transaction (including Material
g AW DS T 11005 related F'artyTr.ansawon]_emerad
e il i e or to be entered into with Ram
i —[mufm,m—_ =— Prakash & Co Pyt Lid
 ligopy o ordes ecsedveEmmi G002 | | | Ordlinary Resolution No.9* 203 203 | 1554917 100 80 | 0.00
R To approve Related Party
—‘—_ e e | Transaction (including Material .
\BBIPA-GO2/IP NG| 197/2021-2002 38T related Party Transaction) to be
| entered into with India Lease
Development Ltd
: Ordinary Resolution No.10" 203 203 16554917 100 80 0.00
bl | _453,@% oL To approve Related Pary :
10| Addrees and e-mal D be Lsedfor GRS Ligs), Lavek+, Defi Grsma Suiong. Transaction (including Material
W'ﬂ‘"mmlﬁwmm1@ related Party Transaction) to be
i e = sntered into with Jayabharat
=y Credit Ltd
Ordinary Resolution No.11°* | 203 203 | 1554917 100 9 | 0.00
To approve Related Party
=il Transaction (including Material
related Party Transaction) fo
be entered into with Behubali
#tﬂ D Ty < = Services Limited
O Bt f e epresoritivs | Prysicl Across: As et ok 10 s 'Special Resolution No12 212 212 | 17292942 100 90 | 000
| are avaiable at | Company's contribution'to Bonafide : '
Notice 18 hereby given that the National Campany Law Tribunal, New DSty Sencs Fes | and Charitable Funds, etc

ordered the commencement of & corporate o the

SMARTERING INFRATECH PRIVATE LIMITED on 29/09/2022 {oﬂﬂ'ﬁnﬁmm

6nB0/09/2022). 3

The creditors of SMARTERING INFRATECH PRIVATE IJMIT‘E!?.-:!'U_ hereby caSsd uoon
submit thair clalms with proof on or before 14/10/2022 10 the interim resolution
| artheaddress mentioned agalnstentry No. 10 :
Tha financial creditors shall submit thair claims with i =
creditors may submitthe ciaims with proof in persan, by post or byalectranic mesms.
Afinancial creditor belonging o 5 class, s listad againgt the entry No. 12, shall moicse £
chdua.n!awmtndmp:ssanmuv'ekummtgmaW'

CA.

[N T

ffalse or i gpﬁﬁddﬂmwmm
| Narma and Signature of Inferim Resal jion Professional:
Date: 01/10/2022

PRASSAN NAVIN KUMAR SINHA
Place: MawDsihi :

|rterim Resolution Professional

! {BBITPA-DOZIRND1197/2021-2022/13871

mmm.ﬂmaﬂsssulhumdmpmumﬂwnnhenh’;Wdﬂ!}h 0

Note :

IP-NO119T7/
2021-22

rt of the Scrutinizer,
dated August 10,2022
\with the Scrutinizer’s Report
nany, www.mgfitd.com & on the

for Tl

declared the above results

*Related Parties are abstained from voting on Resolution No. 2, 4,
of the Notice of 82* Annual General Meeting of the company

has been submitted to

slating that
have been unanimously pass

5,6,8,9, 10 & 11 respectively

at'New Delhi, the'Chairpersen of the Meeting
the resolutions from 1 to 12 as

ed by the shareholders. The Results
the Stock Exchanges and posted on

websites of BSE & NSE.
HE MOTOR & GENERAL FINANCE LIMITED
Sdi-

(M.K. MADAN)

VP & CS & COMPLIANCE OFFICER

ACS-2951
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eneral public is hereby informed that Mr. Anil Surl and Mis. Neana Sur are the owners of

ntire Ground Floor without roof rights, on property Bearing No. L-5, on Plot No. 5, area
ing 516.2 sq. yds,, in L-Block, situated in the revenue estate of Village Basaldarapur and
known as Rajour] Garden, New Dethi |“sald property”) vide Salz Deed dated 22.05.2015

Regd. No. 57190 ba fi by Global Fi imitad

any person has any claim on the aforesaid property, then kindly contact the undersigned along

with original property documants, within 7 days from date of this notice on below address,

failing which, it will be assumed that there are no claims or issues In respect of the aforesaid

property. -

Dated This O2nd cay of Octaber, 2022, Place: Delhl  Adv. Prashant Rawat (Mob)9958450315

. _SUNDAY. OCTOBER 2, 2022

Tisna SigierEl Aw

L.‘ punjab national bank

Branch Office ; Circle Sastra Center, Haldwani (823400), Uttarakhand, Ph. 9557611888, E-Mail : cs8234@pnb.co.in
DEMAND NOTICE (60 Days Notice to Borrowers/Guarantors)

NOTICE UNDER SECTION 13(2) OF SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
NFORCEMENT OF SECURITY ACT 2002

All the borrowers/guarantors/co-obligants mentioned herein below are notified that loan(s) availed by them
from Purjab National Bank is/are NPA/s. The demand notice u/s 13(2) of the SARFAESI Act, 2002 sent
through Registered Post/Courier have been received/ returned undelivered. We indicate our intention of
taking possession of secured securities whose brief are mentioned below as per section 13(4) of Act in case
of their failure to pay the amount mentioned along with future interest and charges within 60 days. The
borrower’s/guarantor's attention is invited to the provision of Sub Section (8) of Section-13 of the Act, in
respect of time available to redeem the secured assets.

w
i

FORM NO. §
DEBTS RECOVERY TRIBUNAL
800/1, University Road, Near Hanuman Setu Mandir, Lucknow
(Areas of Jurisdiction : Part of Uttar Pradesh)
oD e ce by Publi

SUmMmo arance ublicati
0.A. No. 487/2022 Date:
{Summans to defendarit under Section 19(4) af the Recovery of Debts
Due to banks and Finaneial Institution Act 1883 read with nules 12
and 13 of the Debts Regovery Tribunal procedure Rules 1993)  »
UNION BANK OF INDIA..... APPLICANT

_ VERSUS

M/S DESIRE ENTERPRISES & OTHERS.......... ..cc.......DEFENDANTS

To, .

1. Mis Desire Enterprises, a Propristorship coficem situated al B-131, Green
Avenua, Hoshiyarpur, Sectof 71, Gutam Budh Nagar, Noida, U.P.- 201301,
{Summans to be served through its Propriater Mrs.Meenakshi Menon, i.e.
Defendant No. 2). ; .

2. Mrs Meenakshi Menon (Prop.ef M/s Desire Enterprises) W/o Mr. Sagar
Menon Rio B-131, Green Avenue, Hoshiyarpur, Sactor 71, Gutam Budh
Nagar, Nodia, U.P- 201301,

3. Mr. Sagar Manon S/o Shri Poovanthala Gopalan R/o B-131, Green Avenue,
Hoshlyarpur, Sector 71, Gutam ﬁlu:lh Nagar, Noida, U.P.-201301.

In the above noted application, you'ate required tofile reply in Paper Book form

in Two sets along with documents q‘qﬁ affidavits {if any). personally or through

your duly authorized agent or legaliractitionar in this Tribunal, after serving

copy of the same on the applicant 8F his counseliduly authorized agent after

publication of the summons and thereafter lo appear before the Tribunal on

29,11.2022 before Hon'ble Presiding officer at 10:30 AM. failing which the

application shall be heard and decidedin your absance, Reglstrar

ol BT i Agal;er:igrhrmwerf Description of Mortgage Securities Outstanding Amount
1. M/S RUDRA INDUSTRIES Hypothecation of Stocks, Book debs, 717,17,391.82
(Borrower) Proprietor- Smt. Machinery & Other Assets created out of | (Rupees Seventeen Lakh
Harjeet Kaur W/o Sh. Amrit Pal | the Bank Finance Present & Future. ?hf:'ﬁ::dwﬁﬂ;
Singh, Add: B-326 , Awas Vikas, Dwnership_ : M/S RUDRA INDUSTRIES One & Paise Fourty Two
Ward No. 20, Rudrapur, U S only} + interest & other

Nagar Uttarakhand -263153. Business Add:- Khasra No 160, Anand Vihar
Colony , Fulsunga, Rudrapur,U S Nagar,Uttarakhand.

charges w.e.f 01,09.2022)
Date of NPA

Date of Demand Notice

20.09,2022
1. M/S SHREE SIDHI VINAYAK Hypothecation of Stocks, Book debts, ¥21,49,777.82
INDUSTRIES (Borrower) ' Machinery & Other Assets created out IR:;P:;:L‘YEW One L;"ﬂ
+ f k Fi P t & Future. e thoteal
FromActon 3 fis T vt &i:iﬁ:." . M/S SHREE SIDHI VINAYAK | 520 Hndredsvny
/0 Sh. Awadh Bihari Prasad | sTngs; Seven & Paise Eighty Two
Add: H. No. MIG 333, Ward No.

only) + interest & other
arges we f01.09.2022

19, Awas Vikas , Rudrapur U S Nagar-263153
Business Add:- Jal Nagar No. 4 Rudrapur Udham Singh Nagar

Eﬂﬂs Recovery Tribunal, Lucknow

1. | NAME OF CORPORATE PERSON

OLD OF JANTA ALS PRIVA I
JANTANEALS PRIVATE LIMITED

1. M/s Baba Neem Karoli Traders | EM of IP situated at Village Dibdiba, Pargana | ¥ 17,84,779.00
(Borrower) Proprietor Mr. Mayank| Bilaspur, Tehsil- Bilaspur, District — Rampur, | {Rupess Seventeen Lakh
Rathore, Add: Gali No-1, Narayan | Uttar Pradesh, Chak No. 235, Khasra No. 9 Eighty Four Thousand

Colony Rudrapur, Udham Singh | Min, 17 Min & 18 Min, Bhumidhari Land S;!M Mmifm\f
Nagar Uttarakhand-244712 recorded under class one ka,, portion of "‘u‘m’r e

house of A-55, Area admeasuring of sold P

2. Mr. Bholanath Rathore S/o Late | ' : wef01.09.2022
Sh. HARI RAM (Guarantor / is 15°%30° Ft l.e. 41.81 5g. Mtr. Bounded On- Date of NPA
Mortgagor), Add: Ward No. 02, * East- Plot No— Part of Plot No A-55 Sh Vikas

Kumar, West-Plot No A-56, North- Rastz 18 REEEEURIETe
Ft South-Sharda Colony. Ownership : Sh.

Bholanath Rathore S/o Late Sh. Hari Ram Rathore.

Lane No. 02, Narayan Colony ,
Rudrapur, Tehsil Rudrapur District
Udham Singh Nagar.

Gallamadi, Rudrapur (772400) Branch & | Udham Singh Nagar (07€110) Branch ™ | Udham Singh Nagar (078110} Branch =

2. | DATEOF INCORPORATION OF (ORPORATE PERSON | 150GRET
3. | AUTHORITY UNDER WHICH CORFORATE ROG, ey
PERSON IS INCORFORATED! REGISTERED
4. | CORPORATE IDENTTTY NLIMBER { LIMITED LIsBILTY | L L g
IGENTETY NUMBER OF CORDURATERERSON
5. ; ECISTERED OFFICEAND Sohna Road, oy Gurgaon Gurgaon HR 122001
; ! ]
6. | LUDATONCOMMENCERENT DATE OF CORPORATE PERSON | 2" SEPTRABERI 2
7. | NAME ABDRES TRESS TELEPHOME | M Pawan Rerer Agrava
NUMBERAND THE REGISTRATION NUNBEROF | REGISTERED ADDRESS and CORRESPONDING
THE LIQUDATOR ADDRESS WITH 1B3L: Ground Fioor L-2/37A, Exta S

N Dieih,

Tarriony of Dl 100G,
g . TS
Feg Mo BEIPA.001 12-PO0RSLI 720181438
Correspondarce Addross: 4155, Firsl Flocr,

Chiftaranjan Par. ew Delhl - 110013

Please take notice thatin terms of section 13(13) of the said Act, you shall not, after receipt of this
notice, transfer by way of sale, lease or otherwise (other than in the ordinary course of business)
any of the secured assets above referred to, without prior written consent ofthe Bank. You are also
put on notice that any contravention of this statutory injunction/restraint, as provided under the
said Act, is an offence. If for any reason, the secured assets are sold or leased out in the ordinary
course of business, the sale proceeds or income realized shall be deposited/remitted with/to the
Bank. You will have to render proper account of such realizationfincome. The borrowers/
guarantors are advised to collect undelivered original noticels) addressed to them from our
concern Branch and pay the amount outstanding with interest and their costs within 60 days from
the date of this publication to void furtheraction under the Act.

Authorised Officer

Date : 02.10.2022 Place : Haldwani, Distt. Nainital

MGF THE MOTOR & GENERAL FINANCE LIMITED

Regd Office: MGF House, 4/17-8, Asaf Al Road, New Dalhi-110002.
Phones: 23272216-18, 23276572 Fax No. 23274606
E-mail: mgfitd@hotmail com, Website: =0 Ywww mgfitd com
CIN No,: LT48850 1536PLC0O00208

8. | LAST DATE FOR SUBMISSION OF CLAMS | 28" Otober 2022

Notice ks hereby givan that the M's Jahta Meals Private Limied (the Company) has commenced
volgntary fiquidation on 29" September 2022. The stakeholders of the Company are heraby
callzd upan to submil 2 proof of thelr claims, on or before 28" October 2022, to the liquidator at the
laddress mentioned against itemT above
The financial crediiors shall submit their proof of daims by electronic means only, All olher
staheholders may submil the prootof cla!ms In persan, by pestor by slectronic means
[Submission of false or misleading proofs of claim shall attract penalties,

sDf-
MR. Pawan Kumar Agrawal
Date: 30.00.2022 Insolvency Professional
Place:Delhl Reg Mot IBBUIPA-DOIIP-PONSS2/201 T-2018/11435

-|from Sunday, the Septamber 25, 2022 staris at 9.a.m. to Tuesday, The September 27,2022 ends at 5.p.m.

ART HOUSING FINANCE (INDIA) LIMITED

(Formerly knowh as ART Affardable Housin India) Limiled)
[ Resd Gitficn 07 Firet Flear ftnst iy Towes Nat: Place. Pitzmmirs Mew Dalki- | 10004

E-VOTING RESULTS OF 92™ ANNUAL GENERAL MEETING
Pursuant to the provisions of Section 108 of the Companies Act, 2013 raad with Companies (Management
and Administration JRules, 2014 and in compliance with Regulation 44 of SEB|(LODR) Regulations, 2015,
entered with Stock Exchanges, the company had conducted the process of electronic voting(e-voting) on
all the 12 resolutions stated in the Notice dated August 10,2022, for convening the Annual General Meet-
ing on Wednesday, the September 28, 2022 through Video Conferencing("VC")/Other Audio Visual Means
("OAVM"). The Company had offered the e-veting facility through CDSL to all the Members of the Company
as on the “Cut Off" date i.e. September 20, 2022 to cast their vote electronically during the e-voting period

The company had also provided voting facliity to Its members during the AGM who could not cast their votes
priar to AGM. Ms. Anjali Yadav, Proprietor of M/s. Anjali Yadav & Associates, (FCS No.6628, CP No.7257)
Practising Company Secretaries has been appointed as Scrutinizer for conducting the e-voting process and
for the e-voling results, as per her report dated September 29,2022 is as follows:-

| Votesinfavour | Votes agair_l_si_]

| . [ Mo.of [.,."H,U_u
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ssued by the Registrar of Companies, Delhi and Haryana at New Delhi (*RoC™) on
susrit fo a board resolution dated January 3, 2022 and a sharehoiders' resolufion
es in the registered office of our Company, please see the section entitied “History |

te Office: D-234-Sector 63, Noida — 201 301, Uttar Pradesh j
E-mail; secretarial@ikiolighting. com, Website: wiw.ikic.in

AND SURMEET KAUR
FOR CASH AT APRICE OF Z [#] PER EQUITY SHARE (INGLUDING ASHARE

RESH ISSUE OF UP TO [e] EQUITY SHARES AGGREGATING UP TO ¥3,500 ‘
1

d , BT (823400, TV, W . : 9557611888 §-31 : cs824@pnb.co.in
I HHA (oter/senaaent/demsatai 2t 60 Rasita guer)
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